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MOTION FOR    ANNULMENT OF 
GOVERNMENT      NOTIFICATION 

S. O. NO. 2242, DATED THE 14TH 
JUNE, 1986 

Any  income     received      by    any 
person 0n behalf 0f: 

(1)     the    Prime      Minister's 
National Relief Fund, or 

(2) the Prime Minister's Fund 
for promotion 0f folk art- °r 

(3) the   Prime  Minister's  Aid 
to Students Fund, of 

(4) any other fund or institu-
tion, established for charitable 
purposes which may be notified by 
the Central Government in the 
official Gazette having re-; gard to 
the objects of the fund or institution 
and its importance throughout  
India  or    throughout 
any State or States 
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"On March 11, 1985, the Direc-or 
(Investigation) of the income-Tax 
Department has been asked to take a 
survey of lotteries with a view to 
ascertaining details of organiser, of 
lotteries orga- 

nised, amount collected, amount of 
price distribution per lottery, amount 
and details of expenses, tax deduction 
'and payment. 

Appropriate  action will be  taken 
depending on  the  evidence." 
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SHRI N. K. P. SALVE. 
Mr. Deputy Chairman, Sir, ;t is very satis- 

.-■ • ■ 

SHRI  DIPEN GHOSH  (West Bengal): 
Salve is pressed for salvaging. 

SHRI   ATAL   BIHARI       VAJPAYEE: 
Operation Salve, 

SHRI N. K. P. SALVE: Sir, it is extremely 
satisfying to see that Shri Atal Bihari 
Vajpayee while moving the motion has used 
the language with restraint and he has 
avoided an acrimonious debate... 

SHRI   ATAL   BIHARI     VAJPAYEE: 
I always do that. 

SHRI N. K. p. SALVE: Sir, it is too much to 
extort any compliments. I was paying 
spontaneous compliments to him. Indeed, Sir, it 
will be for the Finance J Minister to satisfy nim 
on several issues which he has raised. At the 
outset, I want to submit 'hat those issues have 
nothing to do with the exemption. He has read 
sub-clause 4 of sub-section 23 of section10 I 
shall also refer to it. But, Sir, before I come to 
that, just briefly in one minute, I would submit 
one thing to you, that mi* motion has been 
moved in pursuance of section 296 of the 
Income Tax Act, 1981 and if we were to see the 
provisions of section 296 of the Income Tax 
Act, it clearly stipulates that the Central Govern. 
ment shall cause every rule made under this Act 
and every notification issued under sub-clause 
(iv) of clause (23C) of section 10 to be laid as 
soon as may be after the rule is made or the 
notification is issued before each House of 
Parliament while it is in secsion for a total 
period of thirty days. Further it says that 
aforesaid both Houses agree in making any 
modification in the rule or notification or both 
Houses agree that the rule or notification should 
not be made or issued, that rule or notigication 
shall the: 
only in such modified form or be of no 
effect, as the the case may be,so however, 
that 
any such modification or annulment shall be 
without prejudice to the validity of anything 
previously dot 

other 
Ho 

annulment 
is not pa possible. Is not this not this motion 
pure- 

not  this 
motion a pier tnics? 
We are speaking over this motion as a talking 
shop as it were. We know that Mr.  Atal   
Bihari vajpaeeji  
speaker and a powerful speaker. He i8 the 
Demosthenes today in India. If as a result of 
his speecr we arc a1i tak^a iv and the Finance 
Minister says all right I accept it, what is the 
ontcome? It is completely outside section 296 
of the Income Tax Act. It is purely an exercise 
in academics. That is the requirement of 
section 296 and that i5 how I read it. I did not 
raise that point for one  reason,   but I thought  
let  the   legal 



 

aspect of the matter and factual aspect of the 
matter be debated here and let it be 
established on:e for all that in giving ex-
emption under section 10, 23 (iv) it is not that 
because of the political clout or because of 
people involved. 

MR. DEPUTY CHAIRMAN; According 
to our information, Lok Sabha has not 
annulled it. We are recommending  it   to   the  
Lok  Sabha. 

SHRI N. K. P. SALVE . After the 
annulment by the Lok Sabha.... 

MR. DEPUTY CHAIRMAN: Our in-
formation is not like that. 

SHRI N. K. P. SALVE; Sir, my respec-ful 
submission is this very motion has been  
rejected by that House. 

SOME HON.  MEMBERS: No. 
SHRI N. K. P. SALVE: I was told that a 

voting had taken place and it was rejected. 
SHRI PARVATHANENI UPENDRA 

(Andhra Pradesh) : It was not moved in that 
House. 

SHRI N. K. P. SALVE: Then I stand 
corrected. 

SHRI DIPEN GHOSH : How could this 
motion be moved there? 

He says, this motion was rejected there. 
How could this motion be moved there? 
(Interruptions) 

SHRI N. K. P. SALVE: I said, 'this very   
'motion'.    (Interruption). 

SHRI DIPEN GHOSH: You said that this 
motion was rejected there. 

How could this motion be moved there?   
(Interruptions). 

What is the meaning of 'this'? 

SHRI N. K. P. SALVE: This very motion, 
I said. This very motion means a motion 
having this very tenor and content 
(Interruptions). Sir, he refuse to follow me.      
He is not following me. 

MR. DEPUTY CHAIRMAN: Please listen 
to him. 

SHRI N. K. P. SALVE: Sir, we are an- 
9 that let this matter be debated so 
that it be created once and for ail that 
if an exemption has been purely on 
menits and not for political clout or 
for any other extraneous reason. The 
Finance Minister is not one who is ever 
going to make any concession in income 
tax or in any other matter which is not 
;il lowed on its own merits. We are in 
a way happy that you are raising 
these       questions so that we 
will        establish that this  Go- 
vernment does not keep anyone above the 
law, above the requirement of the law. We 
will further prove it to you that the exemption 
is not meant to abuse the authority and the 
power of the Government is not exercised 
because the people connected with the 
Society to which exemption is given are 
relations of an ex-chief Minister or the Vive-
President of the Ruling party. The exemption 
was given because 0f the compelling circums-
tances and reasons of Vaw as well as facts. 

Sir. Atal Bih.tri Vajpayee has read sub-
section 4 of 23(c). I will read it again Sir. 

"Any income received by any person on 
behalf of any other fund or institution, 
established for charitable purposes, that is 
the first important requirement." 

An institution established for charitable 
purposes, which may be notified by the 
Central Government i,n the official gazette 
having regard to the objects of the fund, is the 
first requirement. Secondly, having regard l0 
the objectes of the f".nd or institution, its 
importance throughout Tndia and throughout 
any State is the pre-condition for exemption 
notification. Shri Vajpayee has hinrelf said 
that *o far as the objects of the Churhat 
Children Welfare Society are concerned, they 
are very laudable. Shri Vapayee has no fiht 
with them. He has no quarrel with them and if 
they are implemented in as honest manner, 
perhapsl. he would not have raised this issue. 
He went further and said that because he has 
reasons to apprehend that there have been 
faudulent transactions by the  Society, why  
did  the 
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[Shri N.   K.   P.  Salve] 
Finance Minister not take into account 
these fradulent transactions before giving 
exemption? However, necessary it may 
be to g0 into the question of frauds and 
other things, Sir, the Finance Minister 
must go into it. So far as the require 
ment of the law is concerned, Atal. Ji, 
the Income Tax law now where says that 
as long as the objects are such as are 
important from the point of view of the 
nation's importance and «you yourself 
said so and I am going to show you just 
now in five minutes' time how the 
money is earned by the trusts and how 
deployed? How have they been utilised? 
How have they been accumulated and if 
they are not in consonance with the 
objects of the trust, the 
trustees will be guilty of misfeasance. Now. 
whether or not in the case of Churhat Society, 
Vajpayeeji, you have seen the LEKHA 
JOKHA. the balance-sheet and income-
expenditure account or not to which T shall 
come later? I ami sure, finance Minister must 
have looked into it. Well, it ^ therefore for 
him to answer. But there is one thing T want 
to submit to you. You referred to a donation 
by Union Carbide. Sir, Union Carbide is an 
America,n Company which will never hesitate 
to trade in human flesh. S0 far a? the Union 
Carbide is concerned, to utter that name, T 
feel, one is committing a sin. But if it is to 
give a donation, if it is to give some grant to> 
the society which is meant for a laudable 
objective, what is wrong in that? How will it 
be violative of Section 23(c)? Secondly, he 
said, tho prize money of Rs. 1 crore was 
announced, which is against the direction in 
this matter by the collector. Well, there must 
he some provision. T mean, if a Lottery 
violates these directions, what ought to be 
done by the collector. But Sret^on 23 doe,; 
not contemplate any punishment for alleged 
violation of the direction of a collector. As to 
persons getting the prizes remain-Kntracabfe. 
is it Ihe fault of the hotter" that the person 
who has won the prize is not traceable? Tt is 
objectionable if a person gets a prize and his 
money *s not paid, the Lottery is certainly in-
dulging in some sort of a fraud. But these 
prize winners whose names ap- 

pear here, all of them have testified that t'ney 
have received the prizes, which    the Finance 
Minister himself will point out to you. 

There is only one more point that Atalji has 
raised. He said: "Is the company not 
perpetrating fraud? Why are you not stopping 
it? Why are you giving exemption? Why are 
you encouraging it? Is it not part of your 
duty?" Sir, it may not be p'art of his duty for 
purposes of exemption because section 23 
does not come here. But surely the exemption 
would not be given to any party, to any person 
under section 10 if such person is known to be 
fraudulent. Here I have t'ne balance-sheet of 
the Society, certified by the auditors as on th? 
31st March; 1985. It is a very important 
document. I find that the society has a fund of 
Rs. 7.00,06,080. As 'against that, in the 
balance-sheet it is shown that Rs. 6,00.01.294 
have been utilised for construction of a 
hospital, a Bnlwadi and other amenities for 
children, A hospital has been constructed 
there. It is open Ior ar>y-one to go and see. 
These people do not know where the society 
exists. Property worth Rs. 6 crores has been 
certified by the auditors to be in existence in 
Churhat. A hosptal for the rural poor has been 
provided in Churhat. If that is so, and if Rs. 
1.18.00,000 is in Andhra Bank, so ifar as the 
totality 0f the funds is concerned, they are 
accounted for here. If the allegation is t'.mt 
they 'are making income which they are not 
really entitled to make and assuming that they 
are making it- you have not made the 
allegation that they have not accounted for 
'any money here. They have accouned for all 
the money, whether legal or illegal, involving 
moral turpitude or otherwise. Out of a 'fund of 
Rs 7 crores, the entire amount of Rs. 7 crores, 
is explained have by way of a hos-nital 
building and by way of bank balances. Now, 
if you were to see the provision of the law 
itself. if sneaks primarily of the object and its 
importance to the country. Comng to its 
importance. t0 which Atalji did not refer, in 
the rural area if you are going t0 construct a 
hospital, if you are going to provide for the 
rural poor, medical facilities and amenities 
and you are going to 
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build Balwadis and children s homes, is n not 
an object of national importance? Certainly, 
Sir, I am sure nobody possessed of his rational 
faculties in this House will ever say that this 
work which has been done is not real public 
charity as defined by the Income-tax Act itself 
If that be so, my counter-question js if t'ney 
have accounted for the entire money—never 
mind how ill- begtoten according t0 you—if 
the money has been accumulated and utilised 
for purposes of the objects for which the 
society exists, and which objects are ad-
mittedly laudable and noble d0 the trustees 
deserve full support and sympathy, may I ask 
how we are committing 'an act which involves 
moral or legal turpitude I egal turpitude, it 
involves none. About moral turpitude issues 
can be raised and a political debate can be 
created to character-assassinate someone. I 
must however say that you used temperate 
language; someone else might have gone 
astray. AH this is being done for character 
assassination. And if the public life in India has 
to survive and survive healthily. 0"e thing 
which needs to be completely discarded, 
disapproved and destroyed is any attempt at 
character assassination without any warrant, 
without  any justification 

Certa'n information was asked for, 
however relevant that information may be. to 
know if ;in important person in public life, the 
Vice-President of the ruling party to which I 
belong. is involved, then certainly the 
information will come, and 'full information 
will be given. And if there is a fraud in p-iblic 
money, then not only under the Income-tax 
Act, but also under other laws including the 
Cr.P.C, the I.P-C. and the Lotteries Act under 
which (he guilty person will have t,3 be 
prosecuted and sent to jail. Nobody is above 
the law. At least the track record of my leader 
and our Finance Minister is that he 'nas not 
spared anyone found guilty. Political 
affiliations do not matter with h'm. That is his 
record. Therefore, in moving this motion, I d0 
submit, the movers o'f the motion have 'ess 
than fair, have not properly recognised fine 
track record of my party the track record of the 
Finance Minister, and, therefore, I wholly 
oppose the motion as utterly un- 

tenable m law and wholly unsustainable on 
facts, 

SHRI K. MOHANAN (Kerala); I am 
certainly sympathetic to my learned col-
league, Mr. Salve, because unfortunately his 
party is always deputing him for arguing bad 
c'ases. Two years back he argued >n Ifavour 
of the ex-Chief Minister of Maharashtra, Mr. 
Abdul Rahamaa Antulay, in th's House. But 
we know what happened.... 

SHRI PARVATHANENI UPENDRA t 
He will defend them until they lose. their 
jobs. 

SHRI NIRMAL CHATTERJEE (West 
Bengal): In the name of a character which 
could be assassinated. 

SHRI N. K. P. SALVE: That again, was a 
motion with reference to irregularities in 
income-tax and I merely said that there was 
no irregularity in income-tax. Under IPC if 
something has happened, it is a different 
matter. . . . {Interruption). But the difficulty 
is they do not understand these things. 

SHRI DIPEN GHOSH;  As an income-tax 
lawyer that is your job in every case to say that 
there is nothing wrong. 

SHRI K. MOHANAN: At that time my 
learned colleague, Mr. Salve, 'argued that 
Antulay was innocent.... 

SHRI N. K. P. SALVE: I never said float. 
This House was not sitting in judgment. 
(Interruption). The issue was not whether 
Antulay was guilty or not guilty. The issue 
was, the motion was whether income-tax   
authorities. . . .(Interruptions) 

SHRI K. MOHANAN: I am sympathetic to 
my friend; that is why I have referred to these 
thins. I am not going into the details of it. * 
(Interruptions) it there is anything 
unparliamentary, I withdraw... 
■UP- 

MR. DEPUTY CHAIRMAN: Don't use 
such, things. This will not go oa record. 

*Not recorded. 
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SHRI K. MOHANAN: Anyway, I do not 
want to mention names here, because a 
person who is not present in the House, is not 
in a position to answer. But in 1984 in reply 
to one of my questions on the floor of this 
House regarding lotteries as a whole, the then 
Finance Minister assured this House that a 
Central investigating agency would look into 
the dealings of all the private lottery business 
... 

SHRI NIRMAL CHATTERIEE; He lost 
his job because of that. 

MR.      DEPUTY     CHAIRMAN;     No 
promptings,  please. 

SHRI K. MOHANAN: Now, this Chur- 
hat  Bal  Kalyan  Society  floated  a lottery 
and they entrusted to    execute it to    an 
other compony in Delhi, A&A Company. 
I  would  like  to  know  whether the  Fin 
ance   Minister   knows   what   the   relation 
is between this A&A Company, this A&A 
Enterprise. ;n Delhi and this Churhat Bal 
Kalyan Society  in  Madhya  Pradesh.  Ac 
tually, Sir, this is not a Chari- 
8.00  p.M.table Society,  but it is a  pri 
vate company. The office 
bearers      of        this So 
ciety     and       the   proprietors 
of     the lottery business com 
pany  in Delhi  are very very close rela 
tives.    So.   this   lottery   business   and   the 
Society  business are  interconnected     and 
they  are  cheating  the   people     in   broad 
daylight.    The  dacoits  in the     Chambal 
Valley are operating    under      cover   of 
darkness.    But here  it  is  in broad day 
light  that   they     are  operating    because 
there   are   so   many   people  with    them, 
t0 support them, in the higher places. 

Sir, Mr. Salve has said that a hospital is 
there, that a nursery school is there. But I 
would like to know whether it is a charitable 
institution. Is this hospital a charitable 
institution? They are Tuning it as an industrial 
concern, as a business concern, as a 
commercial concern. No charity at all. I 
would like to know whetheT, before 
exempting them from the Income-Tax Act. 
1961. the Government has made any inquiry 
into the activities of this Society. Has the 
Government made  any inquiry  into  the  
activities   of 

this Society and the connected business of 
this lottery company in Delhi also? I would 
also like to know from the honourable 
Finance Minister what the charitable 
activities of this particular Society are and on 
what ground and on what basis the 
Government has exempted them from Incom-
Tax. 

Sir, with regard to the lottery business 
as a whole. I would like to say that in 
some States private lottery business has 
been completely banned. In 196T( when 
the Left Front Government was in power 
in Kerala under the leadership ct Mr. 
F. M. S. Namboodiripad, the Kerala 
Government banned private lottery busi 
ness. The only lottery business that 
is there in Kerala now is ex 
clusively under the control or the 
Slate Government. Why? In 1984, when 
I put this question, the then Finance Min 
ister told this House that lottery wa;, the 
business of the State Government and 
that they could not interfere with that. 
But he also said that even then they would 
issue guidelines to other State Govern 
ments to discourage private lottery busi 
ness. 

Sir, this lottery business itself is a fraud 
and it is there to change the black" money into 
white money and everybody knows these 
things. So, what is the Government doing 
about this? In 1984, the then Finonce Minister 
assured this House that the Government 
would institute an inquiry or would direct the 
Central investigating agencies to conduct an. 
inquiry and submit a report to the Government 
on this lottery business. In this regard also. 
Sir. T would like to know from the 
Honourable Finance Minister what action has 
been taken by the Government to prevent the 
cheating of the public by these sharks.    
Thank you, Sir. 

AIR. DEPUTY CHAIRMAN: I think T 
can invite the Finance Minister now to 
reply. 

SHRI B, SATYANARAYAN REDDY 
(Andhra Pradesh): Sir, what happened to my 
name? I have given my name and I have to 
speak. 
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MR. DEPUTY CHAIRMAN; All tight.      I



243        Motion pr annulment   [RAJYA  SABHA]  Notification S.O. No. 2242,     244 
of Gout. dt. 14-6-86 

 

 
MR. DEPUTY CHAIRMAN: Mease 

conclude. You have already taken six. 
minutes. 

THAKUR JAGATPAL SINGH: I have to 
explai,n the charges point by poku. I have got 
documentary proof. I have got all  the  names 
of lottery persons. 
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SHRI PARVATHANENI UPENDRA: He  
represents  a major party. 

MR. DEPUTY CHAIRMAN; His name is 
not here. 

SHRI PARVATHANENI UPENDRA: It is 
there in the Motion itself. He is entitled to 
speak. 

MR. DEPUTY CHAIRMAN: His name is 
not in the list here. 
SHRI PARVATHANENI UPENDRA: 

He is one of the proposers. 

MR. DEPUTY CHAIRMAN; Ail right. I 
will allow him one or two minutes to 
establish  his  right. 
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SHRI        VISHWANATH PRATAP 

SINGH: Sir, the Motion before the House is 
for an annulment of a Notification of the 
Government giving tax exemption to .the 
Churhat Children Welfare Society. I think this 
issue we should analyse in two aspects. One is 
the Churhat Children Society to which 
exemption has been given by the Government, 
the circumstances under which the 
Government gave an, exemption, the way it 
applied its mind, whether it took due care and 
did it do so on reasons which can be 
objectively justified. This is one set of issues. 
And it is rightly so, it is the responsibility of 
the Central Government, when it issues any 
such exemption, to apply its mind to it and 
take due care and if the hon. Members are 
raising this issue, I think they are raising the 
valid issues and it is within the parameters of 
the Central Government functions and its 
responsibilities. This is the highest body of the 
land and it is our duty to share the processes 
of Government's decision-making with the 
House. 

Second issue is of ltttery. Now, this again T 
will divide it in two sets. Lotteries as a subject 
as such—private lotteries—in fact is the 
domain and jurisdiction of the State 
Government So, that is one set. Secondly, in 
so far a9 the firm A&A Enterprise which was 
conducting the lottery is concerned, the In-
come Tax Department did make a raid on this 
party and in that connection, the Central 
Government is in the picture and what are we 
doing about it. And these are the questions, 
the bases of the issue. T am jusf framing the 
issues so tftat it can be crystalised and 
understood. 
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Now, so far as Churhat Children Society is 
concerned, it entered into an arrangement with 
A&A Enterprises, Delhi to conduct lotteries. 
And it was the A&A Enterprises, Delhi which 
conducted the lotteries and it had an 
arrangement, or an agreement, with the 
Churhat Children Society to give assured 
amount of Rs. 1 crore out of the proceeds of 
the lottery. So far as the society was 
concerned, it wag to receive this sum from 
A&A Enterprises, so one issue is of the A&A, 
Enterprises, what it has done in lotteries. The 
other issue is, when this amount of Re. 1 crore 
came into the hands of Churhat Welfare 
Society, how has it utilised this fund, whether 
it misutilised it or utilised it within the objects 
of the society itself. These are the issues on 
which we should apply our mind and see what 
the facts are. 

Coming to the responsibility of the Central 
Government, whether it has discharged its 
responsibility properly and particularly with 
regard to notification on income-tax. That i9 
another issue before the House. May I submit 
that this notification which i's sought to be 
annulled by this motion is a renewal 
notification. It is not for the first time that tre 
Central Government is giving a tax exemption 
to this society. It was as far back as 31-8-S4 
that tax exemption was given to thi* society: it 
was published in the Gazette of India on 24-
11-84 and was placed on the Table, before 
Parliament, on 23-1-1985. Therefore, the 
Government of Ind'a applied its mind as far 
back as 1984, two rs ago. and came to the 
conclusion that it is n society wroth giving 
exemption. That exemption notification was 
'Placed on the Table of the House, The no-
tification had the tacit approval of the House. 
The society enjoyed the benefit for two years. 
This renewal notification which is now being 
sought to be annul-'ed is merely an extension 
of the benefit which was extended by the 
Government two years back. Nothing new has 
been done. 

Even then, before the renewal notifica- ' tion 
was issued. Government has applied its mind,    
ft has not bee.n ^one just because it was only a 
renewal and that    a similar  notification   had  
been  issued   ear- 

lier. I do not agree with the implications, the 
aspersions that have b-en brought into the 
debate that Government has done something 
new out of the blue ' and shown some favour. J 
<im just mentioning this to put things in the 
proper context. I totally disagree with the as-
persions that have been brought in. Despite all 
the eloquence and the persuasive power which 
Mr. Vajpayee has and the power to carry 
people along with him •when he makes his 
speech, it is not correct that some influential 
Congress (I) men or their relatives are involved 
in this and that, therefore, ,th;s has influenced 
the) Government to issue the present renewal 
notification. I would like to point out here that 
the society applied in the early months of the 
year 1985. It was not that things have been 
rushed up and that because such and such 
person was there, it was given. It was only after 
one year after being satisfied that there \s 
reason ive exemption that it was given by 
notification dated 25-3-86. Therefore, let not 
this impression be created tha: things been 
T'lshed up, that influence has been brought to 
bear upon the Government and. therefore, the 
notification has been issued. It took one year. 
Therefore, all thi, theory is not correct. 

Now. vih were the considerations of 
the Government, considerations that 
I weighed with the Government, in issuing 
the renew?1 notification. So far as the 
objectives of the society are concerned, 
the same. There has been 
no change   whatsover/on   tl of 

which Parli iment and the Government had 
given exemption two years back, Also, we, as 
a matter of caution, asked the society about 
the income from the raffle, because a Child 
Welfare Fund was created. But way of 
caution, we. the department, asked the society 
as to the application of 'his Fund. To this, the 
Secretary of the society replied that they have 
put this money in nationalised banks and fixed 
deposits. They gave an assurance that all thi.; 
money will be utilised for the purposes for 
which this society has been created. Further, it 
was also brought to our notice that work has 
started on the construction of a hospital and 
suffici'rrf money has been  spent on  it.    We 
have 
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also been told that eye camps h*ve been 
organised, mobile hospital vans have been 
bought and balwadis etc. have also been set 
up. So; the activey of the trust has commenced. 
Since we did not come across any misuse of he 
fund by the society of any amount which it had 
received, there was no plausible reason for us 
to annual a decision of the Government which 
had the approval of the Parliament itself. So, 
this was a very simple reason of the renewal of 
the existing benefit. Though the society had 
asked for five-year exemption, the 
Government gave it for 3 years, two years it 
had airesdy had. So, this is the part so far as the 
Churhat Children Society Fund is concerned. 
Its application for Tenewal of benefit under the 
Income-fax Act and the considerations which 
went with the Government and the causes and 
the thngs. which went into it, J have placed 
them before the House. 

Now comes the lottery part of it. The 
Churhat Children Society had entered into an 
agreement with A.A Enterprises. So far as 
private lotteries are concerned, in fact, they 
are the domain of the State Government. So, 
what I can mention on that is the information 
that we have re-' ceived from the State 
Government and that I will share with the 
House. 

SHRI ATAL    BIHARI VAIPAYEE : 
What about the investigations last  year? 

SHRT VISHWANATH PRATAP SINGH: 
I am coming to that. I will come to the State 
domain part later, first I will finish with the 
Central Government's domain. After I finish 
with th» Central Government domain, I will 
come to tre information that we have received 
from the State Government. 

Coming to the investigation of lotteries that 
the hon. Members raised and what my 
predecessors have said about private lotteries 
and what action the Government has taken, 
we had raided 51 firms of private lotteries. 
We had to take a solid action and one of them 
was the A.A. Enterprise   which  was  
carrying  on     the 

lotteries and the proceeds! \f Rr. 1 crore it had 
contracted to give \ (he Churhat Society. Coming 
to fhis,'\\ assure the Hou.^ that investigations aiy 
in progress and the, investigations will 1|s earned 
to their logical conclusion and |an>j_pyjp^5^--' of 
law shall not be condonec, a^.^jrFsb/il be taken. 

So far as the relationship '■% concerned, 
the directors or the partners of A.A. 
Enterprises are: Mrs. Jyoti Chopra wife of Shri 
Amrit Chopra with 34 per cent share, Mrs. 
Komal Chopra wife of Shri Sudhir Chopra 
with 33 per cent share, and Shri Ajay Suri 
HUF son of Shri S. L. Snri with 33 per cent 
srare. So, there is no one related Or connected 
to the Chirr-hat Welfare Society with the A. 
A. Enterprises. The point raised was that there 
is inter-connection or inter-relationship with 
the Churhat Society. This is what we have 
with us. 

Coming to the area of private lotteries as 
such, it is not in the adiministrative domain of 
the Centra] Government but of the state 
Government. The information that we have 
received from the State Government, I would 
share that wi;h the House. The State 
Government informs that a licence was issued 
for lotteries. The Society w»t registered under 
the M.P. Societies Registration Act. As for 
payment to people who were winders of the 
lottery, may I say that when we raided A,A. 
Enterprises, several tickets fell in our hand too 
and certainly when those tickets are in our 
hand, those cannot be allowed for encashment 
of prizes. They are in our custody and if 
through (his process somebody has some 
problem, I cannot help it both ways: if I raid, 
then I have to see the documents and when I 
see the document, yon can't did you ,not irive 
the prize?" So that area is with the State. I 
know my area. What the State Government 
has informed us so far as prizes are concerned 
is a* under: 

The Churhai Children Weif:?re Society 
had earlier reported that it had not paid Mr. 
Mahalingam his claim of second prize as 
Mr. Mahalingam failed to surrender the 
ticket within ire stipulated time and 
submitted it after lapce 
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of.. (here number of days is mentioned, 
which is a iitlle illegible). The society have 
taken action to verify the genuineness 0f the 
ticket. The State Government had also 
received a letter from the Canara Bank, 
Kolaagoda, District Palgrat, Kerala, 
regarding payment of prize on ticket No. 
CA 2S67639 which is now reported to be 
settled by the Society as per a letter fiom 
the Auditors   of  the  Society. 

Then r^arding audit, whether this has -   been  
audited  or  not,  the  State  Government goes on 
to say: 

Mrs. R. L. Gupta Associates, Chartered 
Accountants, fBhopal, wrote a letter on 2-
12-85 to the Finance Secretary to the 
Government 0f Madhya Pradesh on the 
subject of exemption from tax of the 
proceeds of the Society, by way 0f 
enclosure attached the audited accounts of 
the Society from its incep'ion upto 31-3-85. 

So it shows that the audited accounts were 
submitted to the State Government from its 
inception. 

As per the forwarding letter of the 
auditors, as against the guaranteed profit of 
1 crore of rupees, the Society has received 
upto 31-3-85 a sum of Rs. 50.85 lakhs. A3 
per further ffiar-nation furnished to th? 
Stare Government by tht Collector till 17-
5-86 the Society has received Rs. 57.05 
lakhs. As per the latest letter from the 
Society's auditors dated 5-8-86, the 
organising agent has remitted a total 
amount of. Rs. 98.62 lakhs as against 1 
Crore due from   him. 

That shows the audit part and the submission 
0f the audited accounts to the State 
Government. 

The Home Ministry had written to the State 
Government. 

The Ministry of Home Affairs vide DO 
No. 351/38/86 AVD/3 inviting attention to 
article "Great VIP lottery 

hoax" appearing in the Sunday magazine of 
25—31 May 19S6, had arked for a report. 
Some of the points referred to in the article 
'nave been dealt with above. A report on 
other points mentioned in the article will be 
sent after  ascertaining   all   relevant  facts. 

So as regards developmental activities of 
the Society the Collector his reported that a 
hostel is presently functioning with four 
doctors. The Society is also engaged in 
formulation and implementation of a number 
of welfare projects like immunisation 
programme, setting up of Angan Wadis, 
construction of a working women's hostel etc. 
So this is whatever information we have 
received, we have shared with the House. 

Summing up, so far as renewal of the 
exemption was concerned, it was a continuing 
exemption existing which has been renewed, 
after the activity has started, after the Society 
making clear about how it will utilize the 
income of the lottery and giving assurance for 
:t and also saying that it is deposited. Seeing 
that the activity has started, we have renewed 
it for this period. So, it is quite valid. Taking 
all the precaution, that we have done. No 
misuse of funds of the society has come to our 
notice, so far as the lottery i3   concerned. 

So far as action by the Income-Tax 
Department is concerned, I have assured you 
that we would go to the logical conclusion of 
investigation, and the law will have its 
course. 

So far as private lottery is concerned, 
which is in the jurisdiction of the State 
Government, what information I have, I have 
shared with the House. 

With these words, I request the House to 
endorse the notification and reject the motion. 

MR. DEPUTY CHAIRMAN- Mr. Vaj-
payee, would you like to reply anything. 
now? 
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SHRI ATAL     BIHARI     VAJPAYEE: 
Sir, I would like to press my motion. 

MR. DEPUTY CHAIRMAN: I shall now 
put the motion moved by Shri Atal Bihari 
Vajpayee to vote.    The question is: 

"That this House resolves that, in 
pursuance of Section 296 o'~ tbe Income 
Tax Act, 1961, the Governmeat Notifi-
cation S.O. No. 2242,published in the 
Gazette ot India, dated the 14th June, 1986, 
and laid on the Tabic of the House on the 
18th July, 1986 be annulled;  and 

That this House recommends to Lok 
Sabha that Lok Sabha do concur in this 
resolution." 

The motion Was negatived. 

MESSAGE FROM THE LOK SABHA 

The Suppression  of Immoral  Traffic     in 
Women and Girls (Amendment) Bill, 1986 

SECRETARY-GENERAL; Sir, I beg to 
report  to  the  House  the  following mes- 

received from the LOK Sabha signed 
by the Secretary-General of      the    Lok 

Sabha; 

'Tn accordance with the provisions of 
ruie 120 0f the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to inform you that Lok Sabha, at 
its sitting held on the 22nd August, 1986, 
agreed without any amendment to the 
Suppression of Immoral Traffic in Women 
and Girls (Amendment) Bill, 1986, which 
was passed hy Rajya Sabha at its sitting 
held on the 21st August. 1986." 

VALEDICT KY    REMARKS ON    TH 
CONCH SION OF THE SESSION 

MR. CHAIRMAN: Honourable Men 
bers, the Monsoon Session of this Hous will 
be coming to an end in a few minuti from 
now. Before I adjourn tbe Hou sine die, I 
would like to thank a,'[ Men bers. on behalf 
of members on the Pan ot" Vice-Chairmen 
and on my person behalf for the kind co-
operation e^!t'ndt by all sections of the House 
for smoo: aiicl orderly conduct of ihe 
proceedings. 

Honourable  Members,  in  this     Sessii 
about  50  new Members, soasc xe-eletcc..,    ' 
took  their seat in  the House  and hav. 
shown keen interest in the proceedings r' 
the   House  and  made  their  presence  ft 
with   their performance.  This  has been 
long Session in which we have discusse 
many matters of national and internaliori 
importance.     In   all,   we   had  24   sitting 
anc|   the      House  sat    for   more      th; 
150    hours.    On    a        few      occasion 
lunch      'hour      was      given      a    go-b 
to      get     time     to   discuss       importar 
matters.    The House passed 2i  Bills, d'< 
cussed  9  Calling Attention     motions    ' 
urgent public importance.    One ;hing th" 
deserves special mentio.n is the concern c 
the Members in matters of general publi 
interest.    Members maue a$ manv ,is  13 
cial Mention.- during the Session. TT 
deliberations in the House have been he 
in   coni. cool   and   calm   aimo 
phere. sard hav,: been of hogh order. 

I once again thank   all     Hone 
Members.  Leaders  of various  parties ar. 

• of the Hot)! the 
co-operation eKtend;d by them j conducting 
the proceedijigs of the Hou I extend tc you 
hearty greetings for the Dussehxa and Diwali 
festivals and gree ings for all the festivals 
falling betwee th.;.3 Session and the next one-
. 1 wish a of you pood health and all tlie best i 
. the   inter-session  period. 

The  House   stands  adjourned  sine  di  
The House then adjourned sii  die 

at foTty-four minutes pa I eight of 
the clock. 


